ey

- M,S.Mukherjee,&,M.
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CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

0.2, HS_Q of 1996,

!
|
I‘(UNLISTED)

Date of Order: 18.9.,96.

‘Present: Hon'ble ér;Justice A.XK.Chatterjee,Vice~Chaiman,

Hon'ble Mr. M,S.Mukherjee,Administrative Member,
t

ANANDA CHANDRA KARMAhAR

~VS-
UNION OF INDIA & ORS,

For the petitioner: lMr,Sandip Ghosh,counsel,with
Mrs.Xalyani Saha Kundu,
. counsel,
For the respondents: NONE,
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This is filed as an unlisted motion to-day by
Mr,Sandip lho sh,ld.counsel, on behalf of the petitioner

leading Mr§.K.o.Kunduwldecounsel. None appears for the
respondenté

The petitioner is aggrleved by the Order dt.14.8.96
at Annexuré~D £o this petition, issued by the Superintending

Archaeologﬂst and and he has prayed for an Interim Order for
staging the said Order,
|

NOéE is present for the respondents as no notice -

has been given to them, Hovever, on hearing the ld.counsel

for the petttloner, we dlSpO°e of the peffition at this stage
with the order that the igigézper shall, within 3 days
make a selflcontaﬁnaﬁ before the respondent no,3
agﬁ-SLmultepously thﬁ a copy sent to respondent no.4 and
respondent $0.3 shall appropriately decide the said repre-~
sentation r£gardlnﬁ cancellation of the impugned transfer
order praye#,for. Till such digposel of the representation
by the respdndent no.3, the said impugned transfer order
shakl | |
- &

-
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shall remain stayed,in case this has not yet been given
effect to,so far as the petitioner is concerned,

Let a Plain Copy of this Order be given to the

ld.cpuns for the pet1t1one1: who shall £ rthw:Lth

s o & ‘%}T e, & I ton . **é clpes 4 K
commurticate the Order to’the petitibner as.-wel.-;—c._, all

the respondents concerned.

- —
sl A lartey-
(M. s.Mukherjee) &W

Membe r(é) Vice~-Chairman,




